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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL  

6. 	ORDER DT. 20.3.2001. 

Heard Mr.B.DaSh,learfled ASCMr.S.K.Da5h 

learned counsel for applicant and Mr.T.ts 

1 ec tfl ei coUn s el fo r Res • No • 4.1 ri COu rs e of h e6 ri 17,  g 

i t is subrni tt& by 1 earned counsel for the 

pplicant Mr.S.K.DaS, that he may oe permitted tck  

withdraw the OA.Learfled ASC has no objection to 

this.Iri vi 	of this OA is disO5& of as withdrn. 

In viE1 of this rir. is also disposed of for having 

in f ruc tuous. 
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Mernet(J) 


